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() whether Government have come 
cro s ca es where certa; n public ector 

enterpri es have suffered Joss s due to 
inefficiency and corruption ; 

(b) wheth r Government have iden-
tified such enterpris and the reasons 
contributory to losses ; 

(c) if so, the action propo d to be 
taken in the matter including against 
individual offibers ; aod 

(d) the step taken or proposed to 
be taken to ensure the uitability of the 
.enior executives manning the public 
interpri e ? 

THB MINISTER OF STATE IN 
THB MlNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, 
Sir. Los making enterprises incur 
losses due to various reasons such as 
unremun rative prices, outdated techno-
IOIY. pow r constraint, mark ting cons-
traints etc. 

(b) to (d) As far as corruption in 
public enterprises is concerned, vcry 
undertaking is having a vigilance set up 
and rules and regulations are prescribed 
to deal with such cases, As and \\-hcn 
cases of corruption come to light neces. 
sary action is taken agaoist the persons 
concerned. 

The Chief Executive and Functional 
Directors of all the public enterprises 
are appointed on the basis of 
recommendations of the Public 
Enterprises Selection Board, which takes 
into account various factors such as 
experience, professional expertise, qua]i. 
fication, etc. 
Up ra~tjoD ofK.haragpur City in West 

Bengal 
296. SHRI NARAYAN CHOUBY : 

Will the Minister of FINANe be 
pleased to state : 

(a) whether Government have recei. 
ved repeated representations to declare 
Kbaragpur in West Bengal as a B-2 
city; and 

(b) whether Government propo e to 
consider the case of Kharagpur afresh 
keeping in view that real c:')st of c n u-
mer price iod x at haragpur is in nO 
way les tban that at Asansol which has 
be 0 declared as a B-2 ci ty ? 

THE MINISTER 0 STATE lN 
THE MINISTRY 0 INANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Ye , Sir. 

(b) On tbe recommenda tion of the 
Third Pay Commission, the question of 
payment of Compensatory (City) Allow. 
ance in abnormally expensive places 
Which, on the basis 0 f population 
crit ria, did not qualify for the same, 
was consid red by the Government in 
consuJtation with the Staff Side of Na-
tional Council (Joint Consultative 
Machinery), and fourteen cities, inclu-
ding Asansol, were adjudged abnormally 
expensive for the purposes of paym nt 
of CCA to th entral Government 
employees posted there at the rates 
admi sible in B-2 classes cities. Since 
the Fourth Central Pay Commis ion is 
looking into all these aspects, Govern-
ment feeJ that there IS no need to 
consider individual cases at this tage. 

Decline in E port of Gem and JewlJery 

297. SHRI MOHANLAL PATEL: 
Will the Minister of COMMERCE 
AND SUPPLY be pleased to state; 

(a) the amount of the gem and 
jewell ry exported during the year 1983 
and 1984 ; 

(a) wheth r there is decline in the 
export of gem and jewellery; 

(c) jf so, the reasons therefor; 

(d) whether the Gem and Jewe))ery 
Export Promotion Council of India ha 
urged Government to change their gold 
policy; and 

(e) . if so, the de tail of their de-
mands and the action taken thereon 1 

THE MINISTER OF STATE lN THE 
MINISTRY OF COMMERCE AND ... 
SUPPLY (SHRI P.A. SANGAMA): (a) 
Exports of gcm aod jewel1ery during 
1984 are estimated at Rs. 1.312 crores 
against Rs. 1,291 crore in 1983. 

(b) No, Sir, 

(c) Does not arise. 

(d) and (e) Suggestions made by 
th Gem & J welJery Export Promot iOD 
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Council for promoting exports of gold 
jewellery on the basis of replenisbmen 
of gold used in the jewellery exported 
from the country havl! been brought into 
effect. 

Joint Ventures with Vi tnam in Paper, 
e tile and Jute 

298. Dr. KRUPASINDHU BHOI : 
Will the Minister OF COMM ReB 
AND SUPPLY be pleased to state: 

(a) whether India has offered to 
help Vietnam in setting up composite 
projects in jute from the plantation 
stage to the processing stage; 

(b) whether the po sibility of joint 
ventures in paper and taxtiles industries 
was also con idered ; 

(c) if so, the results thereof; 

(d) the other fields in which Viet. 
nam has sought India's co .. operation 
aod the reaction of Government thereto; 
and 

(e) the results achieved in this 
direction so far or progress made, up-
to.date 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P. A. SANGMA): 
(a) and (e) : Possibilitie of cooperation 
between India and Vietnam in various 
areas including jute, paper and textiles 
industrie are under examination with 
a view to enable further consideration. 

Involvement of Heads of Various 
Nationalised Banks in Fraudulent 

Deals 

299. SHRIMATI GEETA MU-
KHERJEE: 
SHRI G. G. SWELL: 

Win the Minister of FINANCE be 
plea ed to state : 

(a) whether head of Central Bank 
of India, Punjab National Bank and 
Bank of Baroda have been di missed 
on account of their banks getting in-
volved in fraudulent deal ; 

(b) if so, the particulars and nature 
of fraudulen t deals ; 

(c) whether the Reserve Bank of 
India reviewed such deal and bas is ued 
new guidelines in this regard ; 

(d) if so, the details thereof; 
(e) whether Government are aware 

that some other nationalised banks also 
involved in such deals; 

Cf) if so, whether any steps are 
being taken to check functioning and 
major deals of such bank; and 

(g) jf so, the detaiJs thereof? 

THE MINISTER 0 STATE IN 
THE MINISTERY OF PI A CE 
(SHRI JANARDHA A POOJARY) : 
(a) and (b) The terms of office of 
S/Shri S.L. Baluja and B. V. Sonalker, 
Chairmen and Managing Directors of 
Punjab N~tionaJ Bank and Central Bank 
of India respectively and that of Shri 
S.S. Master, Executive Director, BaD'k of 
Baroda, were terminated by the Central 
Government on February 18, 1985 in 
exercise of powers vested in it by virtue 
of sub clause (IA) of clause 8 of the 
Nationalised Bank (Management and 
Miscellaneous Provisions) Scheme, 1970. 
The terminations were in accordance 
with the provisions of the aforesaid 
Scheme applicable to their appointments. 

(c) to (g) In the context of irregular 
lending and non-review of large advaoces 
and non .. reportiog of irregularities in 
adVances to chief excutives of banks in 
time, the Reserve Bank had advised the 
chief executives of the banks in Decem .. 
ber, 1984 to evolve an effective and 
efficient information ystem so as to 
enable the top executives of the banks · 
to keep themselves posted with all the 
developments in regard to major ad .. 
vances in tbe banks. They have aJso 
been advised to diSCUSS, during the 
course of their tours, large adVances with 
controlling officers and issue in truo-
tions for handling of such accounts. 
Income tax on Additional D.A. to 

Celltral Government ~ mpJoyee 
301. SHRI V.S. V JAYARAGHA. 

VAN: Will the Minister of PI ANCE 
be pleased to stare: 

(a) the total amount spent by 
Governm ot on additional dearness 
allowanc to it employees during 1984 ; 




